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IIY THE CELTRAL ADMINISTFATIVE TRIEUIIAL, JAIPUR BEINCH, JAIPUR,

O.A.Nu.543/93 Date
Mahendra Kumar Jain : Applicant
Vs.

1. Unicn of India through the Secrstavy oo

Depte. of Telecommunications, Minisitvy of C

Delhi-110001.

2. Chief Enginesr(Civil), Telecom l1lorth

Ar=a Centre, E-2, Jhandewalan Extension, Maw

Maharashtra Telecom Civecle, GEFO Bnilding, 2nd

4, Acccocuntas Office L(TA), G/o the Chizf General Mans

Fajasthan Civreole, Jaipur-202008,

of order:4.2.1997

the Govi. ovandia,

smiinications, MNew

Jone,
Dzlhi.

3. ¢Chief Accounts Officer(TA), O/o the Chief Sene

Foot,

ral Mana
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RBombay-1.

g2v Telacom

«..Respondents.

Mr.K.L.Thawani - Counsel for aprplicant.
Mr.S5.8.Hasan - Counssl for rvespondsnts.
CORAM:

Hon'ble Mr.Gopal Urizhna, Vice ghairman

Hon'ble Mr.O.F. Slarmé, Aidminisgtrative Member.
FER HOII'BLE MF.GOFAL I'RIZHLA, VICE‘CHAIRMAN.

Applicant Mhendra TFumar Jain haz filed thies
under Se¢,19 of the Administvrative Tribunals Act, 192

”3 a difection to the respondents Vto‘ accoanl: £or

—~ o

credits of CFF zubacviption of 1952-a2, 1963

respect of the applicant and make payment Lo

£
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2. The ca

o
)]
Nd

w.e.f. 21.5.1990 az Surveyor of Works in

Superintending Surveycor  of Works (Civil),

—64

him with interest.

applicant iz that he retived

pericds have not been accounced for. Details of

credits for the aforezaid per 1ud~ are Jivsen

Gﬁ%ﬂﬁ as Annz.A2 of this applic ailnn. Thé missing

credit

from s2ervice

D]

Telecommunications, Eombay. While making payment of the balance

in the GPF




CJVNA“Q 7. So far as the payvmsn:t of thes balance amcunt.

-

"in the aforesaid GPF account of the applicant either by oIffi

ifficers vide letter
dated €.8.1977 at Annxz.A9.
3. The qgrievanze <f the applicant is that no action iz being

taken by the reapondents to pay the remaining balance of the

GPF Aespite the fact that GPF zukscriptisons have bean dedusted

")

W

from the ealavry <f the applicant Jduring 1%62-63, 1563-64 and
1973—74, vide certificates at Annzs.A5 & AG.
4., 0On the atherhand, the reép&ndents have stated that the

application is barred by limitation. It is als:c stated that

efforte wers mad .3 & 1 to call for the
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reepondents 1o
miesing credite from kthe concerned Audit Offices vide Annxzs.d,8
and 10 and other letters but +£he verification regarding

incorporation of credits for the aforesaid pericds in guesticon

[
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M
Ut

wher2 the accounk was mainitained Juring the period or by other
nffices to whom the GSFP account was sukssquently tranaferred
could not be completed Jdus to incomplete information and non-

gubmissgion of complets documents by the applicant.

g

5. We have hz2ard the lzarned 2ounsel for the parties anS have
peruéeﬂ the reccrd.

. 8o faf as the question of liﬁitation ie concetned, it is
pertinent to note that the applicant vetired from. service
w.e.f. 31.5.90, It was on  14.5.92  that 'thére was a
communication from the office of the Chief 3eneral Manager,
Maharashtra Telecom Circle that on rveceipk of the GPF missing
credits from the conzerned audit offices the payment will be
arranjyed to the subscriber. The present_application waz filed
on 8.9.1993, In thesse circumatances, thiz application cannct ke

gaid to ke barred by limitation.
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concerned, © it has been that

\

arranjement could be made Ly respondent No.3-to make paymenk a3

gtated by the respondents

dezzired by fthe applicant if he had furnished sufficient and
propey informatign and material to the answering respondsnt

concerned and his further claim of payment is subject to

of credit entries. The applicant filed an

1]

verification

affidavit before

the

respondents in

compliance

has

with the

directinn contained in O.M. datéd 8.8.1977, Annxz.A9.

8. In view of the

HNo.3 to settle the

halance in respect

aforesaid

within a peried of 4 months from the date of recsipt of a

of this order alonqgwith intersst, as admissible

9. The 0O.A is

costs.

~(o.P.s:)z€ﬁ|Ja)

affidavit:

disposed of

facts ztated ahove,

we direct

vt

reasponden

applicant's claim for payment of the GPF

of the missing credits

and the certificates at

accordi

ngly

Administrative Member.

with no

in view of t

the
Annxs.A5 and 26,
SORY

under rules.

-~

order asg to

-C’kbﬂw .

(Gopal Frishna)

Vice Chairman.



